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ABOUT RAJIV GANDHI  NATIONAL UNIVERSITY OF LAW, PUNJAB

The Rajiv Gandhi National University of Law, Patiala (RGNUL) is an
autonomous National Law University (NLU) established under the
second wave of reforms instituted by the Bar Council of India.
Established in 2006, RGNUL has garnered a pan-India reputation as
a stellar institution for legal research and education. In May 2015,
RGNUL became the first and the only NLU to have been accredited
by the NAAC with an ‘A’ grade. In 2018, RGNUL was amongst the
four NLUs to have been granted autonomous status by the University
Grants Commission. RGNUL has been ranked among the top 20 law
schools in India in the National Institutional Ranking Framework
(NIRF), by the Union Ministry of Human Resource Development,
Government of India.

ABOUT RGNUL F INANCIAL AND MERCANTILE LAW REVIEW

RFMLR is a double-blind, peer-reviewed law journal published by
RGNUL since 2014. It is an initiative of the student community of
RGNUL, which promotes research and debate in the areas of
finance and economics emanating out of legal issues. Over the
years, RFMLR has become one of the flagship journals of RGNUL,
and each volume is published in two issues biannually.
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ABOUT THEABOUT THEABOUT THE
ORGANISERSORGANISERSORGANISERS



The Editorial Board of RFMLR has published ten volumes of the
journal to date, in addition to two special issues, namely, Special
Issue on GST Law and Special Issue on COVID-19, and three editions
of the RGNUL-SAM Conclave on the themes Arbitration in Practice,  
Information Technology Litigation and Data Protection in India, and
Emerging Trends in Banking & Finance in India. The Editorial Board
has presently invited submissions for RFMLR Volume XI, Issue I.

An official website (www.rfmlr.com) is also run by RFMLR to publish
blog posts and monthly newsletters encapsulating critical views on
current trends in different fields of commercial law. RFMLR is ranked
among the top 10 most-accessed law reviews in India by SCC Online.

ABOUT THE RFMLR BLOG

The Editorial Board operates a Blog on the official website of RFMLR
to publish scholarly, legal analysis in a shorter format to
encapsulate a critical view on current and ongoing trends. The
blogs include contributions from law students as well as notable
guest authors and cover an array of topics from the diverse and
multifarious areas of business and commercial law. Earlier the
Board had also organized a series on ‘Evolving Landscape of
Intellectual Property Rights.’ It was aimed at analyzing and
furthering the discourse on the contemporary legal issues relating to
Intellectual Property Rights.

In pursuance of the Call for Blogs, we invite various guest authors,
who have vast practical as well as doctrinal experience in the law.
Previously, the Editorial Board has invited blogs on Digital Commerce
and Fintech Law, Corporate Governance, Competition Law, Telecom
Law, and Aviation Law, under the theme-specific blog series.
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https://www.rfmlr.com/special-issue-on-gst-2020
https://www.rfmlr.com/special-issue-on-gst-2020
https://www.rfmlr.com/special-edition-covid-19
https://www.rfmlr.com/copy-of-rfmlr-sam-conclave
https://www.rfmlr.com/copy-of-rgnul-sam-conclave
https://www.rfmlr.com/sam-conclave-3
http://www.rfmlr.com/
https://www.rfmlr.com/au-courant
https://www.scconline.com/blog/post/2024/01/16/scc-online-law-review-ranking-august-nalsar-student-law-review-and-journal-of-law-development-and-politics-enters-ranking/
https://www.rfmlr.com/blog


ABOUT CYRILABOUT CYRILABOUT CYRIL
AMARCHANDAMARCHANDAMARCHAND
MANGALDASMANGALDASMANGALDAS
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Cyril Amarchand Mangaldas (CAM) is a leading law firm of the
country with a very strong competition law practice.

It is among one of the largest competition practices in the country
with 5 partners and 1 principal associate who lead 10 junior lawyers.
The team regularly advises on merger control, enforcement l it igation,
risk assessment, strategy, and compliance across sectors. The team is
credited with obtaining approvals for complex transactions including
representing Flipkart in its sale to Walmart International Holdings,
which was nominated for the ‘Merger Control Matter of the Year-
Asia-Pacific, Middle East and Africa’ at the Global Competition
Review (“GCR”) Awards 2019 as well as picking up awards at Asialaw
Regional Awards 2019 and ALB India Law Awards 2019. The CAM
Competition team has also won the Behavioral Matter of the Year for
the Asia-Pacific, Middle East and Africa region and the Indian
Business Law Journal (“IBJL”) Deals of the Year 2022 (Disputes) for  
its work in the Competition Commission of India’s probe into Google’s
Play Store bil l ing practices.   



Compet i t ion Law is  an emerging f ie ld  of  law and i t s  robust
enforcement  becomes a prerequis i te  for  ensur ing that  the
economic env i ronment  remains  compet i t i ve  and bus iness  deals
adhere to  the pr inc ip les  of  fa i r  compet i t ion and do not  d is tor t  the
market .  There i s  s t i l l  room for  nove l  d iscourse on the Act  and in  the
broader  f ie ld  of  compet i t ion .  The B log Ser ies  Compet i t ion a ims to
fur ther  d iscourse on the pract ica l  and cr i t ica l  chal lenges faced by
the compet i t ion regime in  the count ry  and offer  nove l  and
innovat ive  so lut ions  for  such chal lenges.

BLOG SERIES COMPETITION

The Edi tor ia l  Board of  RFMLR and CAM inv i te  s tudents  to  submit
manuscr ipts  on the be low-ment ioned theme to cont r ibute to  the
discourse around compet i t ion law and re lated i ssues .  After
rev iewing a l l  the manuscr ipts ,  the Edi tor ia l  Board wi l l  se lect  ent r ies
that  wi l l  be publ i shed on the RFMLR B log under  the Compet i t ion
Law Ser ies .

ABOUT THE BLOGABOUT THE BLOGABOUT THE BLOG
SERIES COMPETITIONSERIES COMPETITIONSERIES COMPETITION
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EMERGING TRENDS AND DEVELOPMENTS IN THE COMPETITION
LAW REGIME 

Sub-Themes:  

K i l le r  Acquis i t ions  in  the Dig i ta l  Indust ry
Len iency P lus :  Rewarding Cooperat ion to  Uncover  H idden
Carte ls .
CCI  and i t s  Clash of  Jur i sd ict ion wi th  Other  Sectora l
Regulators  
Do Dis t ressed F i rms Warrant  Ant i t rust  Scrut iny? St r i k ing a
Balance Between Rest ructur ing and Compet i t ion
Nav igat ing the Labyr inth  of  Hub-and-Spoke Carte ls

Note:  The aforement ioned sub-themes are not  exhaust ive  and
s imply  i l lus t rat ive  in  nature.  Author (s )  are  f ree to  wr i te  on any
other  topic  or  i ssue fa l l ing wi th in  the ambit  of  the main  theme.

THEME FOR THE BLOG
SERIES COMPETITION



ABOUT THEABOUT THEABOUT THE
PANELPANELPANEL
DISCUSSIONDISCUSSIONDISCUSSION

The B log Ser ies  Compet i t ion wi l l  be fo l lowed by  the RFMLR-CAM
Panel  D iscuss ion on Emerging T rends and Developments  in  the
Compet i t ion Law regime,  where experts  f rom CAM and other
exper ienced pract i t ioners  would d iscuss  emerging i ssues
perta in ing to  the compet i t ion law regime in  Ind ia .  

Part ic ipat ing in  the RFMLR-CAM Panel  D iscuss ion offers
attendees a un ique chance to  gain  a ho l i s t ic  understanding of
the cur rent  s tate of  compet i t ion law,  fostered by  the co l lect ive
wisdom of  indust ry  experts .  The exchange of  ideas and d iverse
v iewpoints  promises  to  enr ich the d iscourse on th i s  c r i t ica l  legal
domain ,  cont r ibut ing to  the ongoing d ia logue about  foster ing fa i r
compet i t ion ,  regu latory  compl iance,  and ensur ing a leve l  p lay ing
f ie ld  in  the Ind ian bus iness  landscape.

We welcome academics ,  pract i t ioners ,  and s tudents  f rom a l l
f ie lds  to  at tend the Panel  D iscuss ion.  Deta i l s  of  the Panel
Discuss ion wi l l  be re leased short l y .
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ELIGIBILITY 

The Editorial  Board of RFMLR and CAM invite submissions for the
Blog Series Competit ion from al l  students pursuing undergraduate
or postgraduate courses in Law, Commerce, Humanit ies,  business
administration, and Management.

PRIZES

The winning entry wi l l  be offered an internship opportunity at
CAM. The internship may be offered at the convenience of CAM. 
Cash Prize for Best/Winning Entry: Rs. 5,000/- 
Cash Prize for Second Best/Runner-Up Entry: Rs. 3,000/- 
Cash Prize for Third Best Entry:  Rs. 2,000/- 
The selected entr ies wil l  be published on the RFMLR Blog under
the Competit ion Law series. 
Among the published entr ies,  the top three wil l  be awarded
Certif icates of Appreciation. 
Al l  the entr ies selected for publication wil l  be awarded
Certif icates of Part icipation.
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SUBMISSIONSUBMISSIONSUBMISSION
GUIDELINESGUIDELINESGUIDELINES
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GENERAL

The manuscripts shall  be in the English language only.

Co-authorship is l imited to a maximum of two authors.

Submissions shall  not be less than 1300 words and shall  not

exceed 2000 words (exclusive of endnotes).

Longer pieces can be divided into two or three-part posts for

better readabil ity,  but they shall  be considered as a single

entry. Additionally,  each part post shall  be complete in itself.

Submissions shall  be lucid, contemporari ly relevant, and well-

researched. They shall  contain a novel analysis of the issue by

the author(s).  The Editorial Board encourages analytical

submissions with concrete suggestions over descriptive

submissions with generic suggestions.

The name and institution of the author(s) shall  not be mentioned

in the body of the submission.

Any form of plagiarism is str ictly prohibited, and the submission

shall  be original,  unpublished, and an outcome of the author’s

efforts.

The author(s) bear sole responsibi l ity for the accuracy of facts,

opinions, and views stated in the submission.

The author(s) shall  refrain from submitting the manuscript

elsewhere during the pendency of the review process. The

manuscripts shall  be in the English language only.
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FORMATTING & CITATIONS
Submiss ions  sha l l  be typewr i t ten in  T imes New Roman,  font

s ize 12 wi th  l ine spacing of  1 .5  and just i f ied a l ignment .

Submiss ions  sha l l  conta in  hyper l inks  in  the body of  the

manuscr ipt  i t se l f ,  ins tead of  footnotes  and endnotes .

Endnotes  may be used for  references where hyper l inks  are

not  poss ib le ,  or  the source i s  under  a  paywal l  o r  of f l ine –

such as  books ,  ar t ic les ,  etc .

The latest  edi t ion of  the Oxford Univers i ty  Standard for

Ci tat ion of  Legal  Author i t ies  (OSCOLA)  sha l l  be fo l lowed for

c i tat ions ,  and endnotes  sha l l  be typewr i t ten in  T imes New

Roman,  font  s ize  10 ,  s ing le- l ine spacing,  and just i f ied

al ignment .

COPYRIGHT

Author (s )  sha l l  d ivest  the copyr ight  of  the manuscr ipt  to

RGNUL F inancia l  and Mercant i le  Law Rev iew,  Raj i v  Gandhi

Univers i ty  of  Law,  Pun jab,  once the manuscr ipt  has  been

se lected for  publ icat ion.  However ,  a l l  mora l  r ights  sha l l

remain  wi th  the author (s ) .

SUBMISSION PROCEDURE 

The author (s )  sha l l  submit  the manuscr ipt  a long wi th  the du ly

s igned Cert i f icate of  Or ig ina l i ty  and Copyr ight  ( in  the

attached format)  v ia  Google Form here.

No author  i s  a l lowed to submit  more than one manuscr ipt .

The author (s )  sha l l  submit  the manuscr ipt  in  .doc or  .docx

format .

A l l  quer ies  sha l l  be sent  to  the Edi tor ia l  Board at

submiss ions_rfml r@rgnu l .ac. in .

https://docs.google.com/forms/d/1Jh9oCR3E-B7MXVTa4n_8UEt1C8a7VErvrZ7XEUYW6Hc/edit


OTHEROTHEROTHER
DETAILSDETAILSDETAILS

IMPORTANT DATES:

Deadl ine for  submiss ion of  manuscr ipts :  February  29 ,  2024.
Declarat ion of  resu l t :  March 8 ,  2024 (Dur ing Panel  D iscuss ion)
Panel  D iscuss ion:  March 8 ,  2024 (Tentat ive ly )
Publ icat ion of  se lected ent r ies :  Apr i l  1 s t  week ,  2024 .

IMPORTANT L INKS:
1 .  Regis t rat ion Form for  the Panel  D iscuss ion 
2.  Submiss ion Form for  Manuscr ipts  for  the B log Ser ies
Compet i t ion

CONTACT DETAILS:
I n  case of  any  quer ies ,  p lease fee l  f ree to  wr i te  to  us  at
r fml r@rgnu l .ac. in ,  or  reach out  to :

Aryan Gupta (Managing Edi tor ,  RFMLR) :  +91  8601 122507
Reet  Kaur  V i rk  (Managing Edi tor ,  RFMLR) :  +91  7347250105
Yuvra j  Mathur  (Senior  Edi tor ,  RFMLR) :  +91  7783859760
Vivek  Kumar  (Senior  Edi tor ,  RFMLR) :  +91  6391 1 17022
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